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Demand No. 105— Stationery and 
I l̂tNTING

'That a sum aot exceedin# Ri.
4.83.33.000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1955, in respect of 
^ atlonery and Printing’ .**

DEMAV9 No. 166---M]SCELLAN«Mm D»- 
FAKTMOCTS AND SXRSnitTOlUB OMllBt
TVS M m isntY OF W o rn , Hoosmo 
AHD Supply

*That ft sum not esKoeeding Bs.
50.93.000 be granted to the Presi* 
dent to complete the sum aece»* 
sary to defray the dm ges wfaieh 
will come In course of oaymant 
during the year ending the 31st 
day of March, 1956, in respect t>f 
^MiaceUaneous Dcpartmenl^ and 
flbcpendilure under th e MUiistry 
of Works, Housing and Supply'.’’

D emand No. 188— New  Delhi Capital 
Outlay

*That a sum not exceeding 
Ra. 6,06,98,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of pay  ̂
ment during the year ending the 
81st day of March, 1955, In respect 
of ‘New Delhi Capital Outlay*.”

D e m a n d  No. 139— C a p i t a l  O u t l a y  o n  

B u i l d i n g s

*That a sum not exceeding Rs. 
10,76»7M00 be granted to the Pre
sident to complete the sum neoe»> 
sary to defray the duirges whidi 
will come In course of pajment 
during the year ending the 31st 
day of March, 1956, in respect of 
^Capital Outlay on Buildings*.”

□Demand No. 140 —Other Capital

Outlay o r  the Ministry of

Works, Housing and Supply

'That a sum not exceeding Hs.
5.57.16.000 be granted to the Pre
sident to complete the sum neces>- 
sary to defray the charges which 
will come in course of payment 

during the year ending the 31st

day of March, 19S5, in M pect of 
'Other Capital Outlay of the 
Mlnistiy of Works, Housing and 
Supply*.’*

MOTION RE FIFTH REPORT OFi/ 
THE COMMITTEE ON PRIVATE 
MEMBERS’ BILLS AND RESOLU

TIONS

Shu Altekar (North Satara): I beg 
to move:

rrh at this House ftgrees with 
the Fifth Report of the Com- 
mittae on Private Members’ Bills 
and Resolutions presented to the 
House on the 31st March, 1954/*

We had allotted 21 hours for the 
Resohition of Mr. Gurupadaswamy 
for the abolition of the Second Cham
ber at the Centre. Half an hour was 
taken up last time, and two hours 
remain for today. ^

After that we would take up the 1 
Resolutioo of Mr. &  N. Das for the 
appointment of a Commission to en- 
gujre into the working of the ad
ministrative machinery and methods 
at the Centre. It is a rather import
ant Resolution. Many hon. Members 
want to take part in it and th e ; are 
Interested in it. Therefore, the Com
mittee has allotted four hours for 
that, and i  think that this particular  ̂
rep€^ that we have made should be 
accepted by the House.

Mr. Depniy-Speaker: The question
is:

"That this House agrees With 
the Fifth Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the 

House on the 31st IBIarch, 1954.”

The motion was adopted, ^

RESOLUTION RE SECOND CHAM- ^ 
BER AT THE CENTRE

Mr, Depnty-Speaker: The House ^
will now take up further considera
tion of the following R esolution^




